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THE MINISTER OF STATE IN 
THE MINISTRY OF COMMUNI-
CATIONS (SHRI YOGENDRA 
MAKWANA) : (a) There is no 
Post Office by the name of District 
Post Office at Ekma, in Saran Dis-
trict. Therefore, the question of 
Construction of building for locating 
District Post Office there does not 
arise. There is, however, a Sub Post 
Office at Ek.ma for which a Depart-
mental building has been cons-
tructed. 

(b) The Departmental building 
for the Sub Post Office Ekma was 
constructed in the year 1980 at a cost 
of Rs. 5,29,420. 

(cj T·be Sub Post Office Ekma 
is loc~ted in the Departmental 
building. 

(d) Ekma Sub Post Office has 
started functioning in the Depart-
mental building from 16-10-80. 

Complaints- regarding bye-elections 
durin& last twenty months 

2586. SHRl SURAJ BHAN: 
SHRI ATAL BIHARI 

VAJPAYEE: 
Will the Minister of LAW, JUS-

TICE AND COMPANY AFFAIRS 
be pleased to state : 

(a) details of complaints relating 
to bye-elections received in the last 
twenty months by Election Commis-
iion from the public and politi-
cal parties about rigging, misuse of 
Governmentpower and money and 
also employing ex-dacoits in election 

' campa1gn ; 
' (b) steps suggested by the Com-

mission in this regard ; and 

( c) proposals under consideration 
to curb these malpractices ? 

THE MINISTER OF LAW, 
JUSTICE AND COMPANY AF-
FAIRS (SHRt JAOAN NATH 
1"'USHAL) a (a) A 1tatomC1Dt 

received from the Election Commis· 
sion with respect to details of 
complaints relating to bye-elections 
received in the last twenty months 
by Election Commission from the 
public and political parties about 
rigging, misuse of government power 
and money and also of employing 
ex-dacoits is set out in Annexure I. 
[Placed in Library. See No. LT-
3521/82] 

(b) and (c). ·The Commission has 
suggested various changes in the 
electoral system for dealing with 
the pro blcm. The principal 
recommendations made by the Elec-
tion Commission in this behalf are 
set out in Annexure II. [PJaced Jn 
Library Se• No. LT-3521 /82] 

These proposals along with other 
proposals on electoral reforms are 
under consideration of the Cabinet 
Committee to which the matter has 
been referred by the Cabinet. 
Further, the Election Commissjon 
has, on the eve of each General 
Election to Lok Sabha/State Assem-
blies been adopting the practice 
of issuing suitable guidelines for 
dealing with the matter. A copy of the 
Election Commission's letter dated 
22nd AprH, 1980 which contains the 
guidelines issued in connection with 
the General Elections to the Legisla-
tive AssembJies of certain States is 
set out in Annexure III. [Placed in 
Library See No. LT-3521/82] 

Tender for Disposal of ''Unserviceable 
Stores" in Gujarat Circle 

2587. DR. VASANT KUMAR 
PANDIT : Will the Minister of 
COMMUNICATIONS be pleased 
to state : 

(a) whether in September, 1981 
the G. M. Telecommunications, 
Gujarat Circle finalised a one year 
tender f~H· disposal of '•tJn ervicc-
able stores" in favour of particular 
party; 
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(b) if so, whether the tender 
contained among other itoms G.l. 
wire, -Iron and scraps, P.V.C. cable, 
copper wire, ACSR wire; 

( c) whether it is a fact that the 
prices accepted for the above items 
in the tender are about 70 per cent 
lower than those obtainable in the 
open market; 

(d) whether the name of the 
tenderer Contractor is Black-listed 
in other Units of this Department; 

(e) how much worth of 'Unser-
viceable stores" has been lifted by 
the contractor till the end of January, 
1982, whether the full payment has 
been made; and 

(f) whether Government have 
investigated into this tender to 
expose corrupt practices,. if so, the 
results thereof, if not, the reasons 
therefor? 

T HE MINISTER OF ST ATE lN 
THE MlNISTRY OF COMMUNf-
CATlONS (SHRI YOGENDRA 
MAKWANA) : (a) Yes, Sir. 

(b) Yes, Sir. 

(c) These being scrap items, a 
ready compa~ison of pric~s of ~he 
different types of these matenals with 
those obtainable in the open market 
is not possible. 

(d) No, Sir. 

(e) The following stores have so 
for been lifted by the contractor till the 
end of January, 1982 and for which 
payments have already been realised 
from the contractor :--

Material 

G.I. Wire 
Post Material 
ACSR wire pieces 
PVO cable pieces 

Quantity 

17,840 kgs. 
4,690 kgs. 
5,032 kgs. 

329 kgs. 

(f) The matter is under investi-
gation. 

Telephone FaoJts doe to Faalty 
Instruments 

2588. SHRI HANNAN MOL-
LAH : Will the Minister of COM-
MUNICATIONS be pleased to 
state : 

(a) whether Government are 
aware that 40 per cent of the faults 
detected in telephones were due to 
faulty instruments; and 

(b) if so, steps taken or pro-
posed to be taken by Government 
in this regard,'with details thereof? 

THE MINISTER OF STATE 
IN THE MINISTRY OF COM-
MUNICATIONS (SHRI YO.GEN-
DRA MAKWANA): (a) and (b). 
About 30 % to 40 % fau Its are due 
to faults in instruments. Compon-
ents and technology employed in the 
Telephone instruments are constan-
tly kept up dated. I.T.I. has recen-
tly introduced the improved version 
of telephone instruments coded-677 
having better performance. 

Telephone instruments are tested 
at regular intervals and faulty tele-
phone instruments are · replaced by 
good, tested instruments. 
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